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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE THIRTIETH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 33 499 0F 2012
Between:

Itrt/s. Aditva Housinq And lnfrastructure Development Corporation Pvt Ltd '

iili, bv'it'. oii."tdi,"r,rrr. inljij Sitvanl3ynq, 516 late sri r'Rama Rao Ased

lbi5,rt,4a-i"iii,-nlo. AoitviMansi'on' Plot No'2e/A, Road No 5' Jubilee Hills'

Hyderabad-S0O 033. ...pETt,oNER

AND

1 The Govt, of Andhra Pradesh, Rep. by its Principal Secretary' R&B

DeDartment. Secretariat, Hyderabad.
z in6 Engineer-in-Chief, RaridB State Roads,-Hyderabad'
5. rne Sufierintendent Eirgineer, R&B-Circle,, Srikakulam
+. 1'e c"irhisiioner of itnoJii, eRrn Bhivan, Tankbund Road' Hvderabad

5. M/s. Sri Seetharama Construciions, Represented by-its Partner Ch V- 
n".UrUu, S/o. Jagannadha Rao, Besides GMRIT' Palakonda Road' Halam'

Srikakulam Dtstrict.

(Respondent No. 5 is impleaded qgPlJ G-o-uI-Order dated 30'08'2024
iiio'"i.a.No.s or2012 ('\ii/Ei/lF-rlo.lz6zz ot2a12l in w'e'uo'af,fsrsrSl3Pl,?t

Petition under Article 226 of the constitution of lndia prayrng that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or direction more particularly one in the nature

of Writ of Mandamus calling records related to the Tender

No.13/ENC(R&B)/EE(RyDEE2IAEE2t2o12dated03.09.2012anddeclarethe

action of the respondents ln not opening the price bid of the petitioner

without assigning any reasons and awarding tender work to the Sth

respondentvideAgreementNo.32/20,12-13Dt:,31-10-2012'thoughthe
respondent no.5 quoted the price bid for tender work around 1 crore excess

thenthepetitionerquotedthoughthepetitionerisfullyeligibleandqualified
to execute the tender work as per the judgement in W'P'No' 5946 of 2012

dated 30th March 2O12 and being the lowest bidder among all three

I



participants as highly arbitrary, illegal, and contrary to the procedure

prescribed ln G.O.Ms.No.94, dated 01.07'2003 and consequently set aside

theAgreementNo.32l2012-13Dt31.10.2012awardedtothe5threspondent
by the 3rd resPondent

t.A. NO: 10F 2012 MP. NO : 42616 OF 2O12

Petition under Section 151 CPC PraYing that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased direct

therespondentstoopenthepricebidofthepetitionervidetenderNo-
13/ENC(R&B)/EE(R)/DEE2IAEE2t2o12dated03.09.2012pendingdisposalofthe

above writ petition

t.A . NO: 2 OF 2012 (WPMP. NO :42617 OF 2O12

Petition under Section 151 CPC prayrng that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased direct

the respondents not to finalize the tender No' 13/ENC(R&ByEE(R) /DEE2I

AEE2I2O12 dated 03 09.2012 pending disposal of the above writ petition pending

disposal of the above writ petltion

Gounsel for the Petitioner: SRI P. VENKATA RAO

Counsel for Respondent Nos. 1 to 4: SRI MOHAMIT'IED IMRAN KHAN'
ADDITIONAL ADVOCATE GENERAL

Counsel for Respondent No. 5: SRI KARRI MURALI KRISHNA

The Gourt made the following: ORDER



THE HON'BLE THE CHIEF JuSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No. 3,3499 of2OL2

ORDER.' (Per the Hon'ble tle Chief Justice Alok Aradhe)

Mr. Mohammed Imran Khan, learned Additional

Advocate General for respondent No.1'

2. In this writ petition, the petitioner has assailed

the validity of the tender dated O3'09 '2012 and had

assailed the action of respondents in not opening the price

bid of the petitioner.

3. The tenure of the tender was only for a period of

24 months. Therefore, the issue involved in the writ

petition has been rendered academic on account of efflux of

I

trme.

4. The Writ Petition is therefore dismissed AS

infructuous



2

Miscellaleous petitions, pending if any, shall stand

closed. There shall be no order as to costs.

//TRUE COPY//

SD/. C, PRAVEEN KUMAR
ASSISTANT REGISTRAR

Lri)
SECTION OFFICER

To '1. On" CC to Sri P Venkata Rao Advocate tOPtlgl-..^
i. il; dd i; 5;i karri Murati Krishna AdvoCate [o-PUCr

3. Two ccs to the nouo"rtS'i'i'i";;j,.iidh C;hlo' tn6 stat" of relansana'
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HIGH COURT

DATED: 30lOBl2O24

ORDER

WP.No.33499 of 2O12

DISMISSING THE WRIT PETITION AS

INFRUCTUOUS, WITHOUT COSTS
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